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FORM OF'LICENCE

Clause 3 (1)

Licence No. 'e" , )^L^ tdatedeL,..; _ , ucrLv\l
JLlll ,r 

^r 
. -:- )

son of Shri

rensll . ,

here
quintals of sugarcane at 

r
1 _____-- v4 v$be^vetrv gL

gul duJing 

-t:rr 

P?nulac-rure oI
Jonait*ni- 

-season 

subject of the following

1. The Licensee shall
licensed capaciby or location
iicensing authority.

lglcany out any extension, addition or altemation in,theof Pqwer crushr;r withoui the prior p"rmission-or,irr.

a\

account of the quantity of cane crushed,
. patched.
oses of inspectiorr inrmediate.access to,the

rurder which the licence is issued..
ectly by the licensee or his Agents and

all be" made to the sellers of cane witiriniZ+

5' surprise checking will be caffied out and .if there will be any wrongr'veighment of cane etc-., the licince is liable to be carrc.ttro.' 6' The licence is riabre to,be suspended o,. .orr"Jllrd by trre rice ryfor br"eacli o.f a1l of the conditioirs of thi lisence or of the order. The orcovered by the Suspended licence shali not gr qlt to comrnission again for the purpose,ofthe order without fi'esh orders u'deiwhich Jhe licence is issued..7, The licence shall rcmain. valid till unless .suspencled,,
canceiled or extended by the Licensing Authority. 

-

LiCENSING AUTFIORITY



!, Jt.

-q
'>
'_v

ala

€'-

' 531 i"t"

: sc.FiItDULIl Jl ,."
AppLICr\t'ION FORM

fClnuse 3J2])J

-,,."^,.Lo.r]y 
of,'apgtlr;.ation',rl gLarrt oI r'enerv,r of ricen.cr: to instnr n powefu lltsller tor Itt attttfactir.rc of Gui, '-^ vr rrvwr,.v'/ r

!. I.i:irnc of rllc .Applicant . ___r!+_
2" Pereutage/Narne of the trjrnr

3. ljull Address

Yiilage

Post-O0-ice

Thana

Teirsil

District
l r-.3

| 'r*
|.*

lp
f3
l3r:3
T
S-!t:fif:
IE.qIt

{wi:

| -r-
l<
'€ill

|.1-__._

,l

{l

7 , Nunrber"of crushr:r:s for rvlriclr
is lecluir:e cl r.virh theii sir*iilj"
to crush caner per day

B, Nuurbel lucj clate oJl the
iicence irr caso of tetrctval

Signature of tte appiicant.

iruve lead

I

i

\

lioence
capaciLy

pl evlOus

tlie provi$io n of the l-IuLyana Cur
and undclstrrnd tlrat liceucqissuecl 1o
of,Ure Or'der aud that any breeiiii
amourlt to a breach of tire Or:rjer',

I/We declat'e that to
altrrve ihfdr:natiou is corlect

tlie best trf rny/out infot'ntatiou and belief tire
iurd conrplelc. .

signututa oI the Applictrnt..Yrl
'Dlnne '

Dated ;


